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CENTRAL ADMINISTRATIVE TRIBUNAL
MUMBAI BENCH

i

LP.No.F/2088 in Dated:i8th Sept,2080.

c.P
8.A.No.172/71997

Learned Counsels on both sides present.

<. After prowviding Iiberty to Shri Malia, Learned Counseld
for providing clarificstions and atier hearing Shri WM.S.Masurkar
and Shri R.E.Shetty for Shri R.i.Sheltty, we {find the position io
be az follows:-

The order in the O8 idi= by wmay of a direciion  io

Rezpondentz ito expedite the conducting of departmental inguiry

g

on the baszis of charge csheet dated 1741795, Disciplinary

guthority iz reqguired by the directionz ito pass final orders

pxpeditiously and preferably within 3 pericd of 9 months. This
order is dated 1/27519%%,
3. we find froem the reply statement that the order iz passed

by the State Governmeni of bMaharashiraif-1) on 28572000 {5t page

m

i7 of aperbookl. The English copy of the zaid Marathi order is
. g ; :

provided today., We find that the Hespondentz hawe complied wiih

~

cong the

“

the order, although there is delsy of zsome sonths be
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$imit® imndicated in ihe orders. Even octherwise,
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preferable t
this delay cannpt be wiswed a= being intentional snd hence

we cannct find that any contesmpt has been commitied,

oy

4, Me note here the argument made by Shri Malis that the
Government, while ordering the dropping of the deparimental
proceedings has  imposed what he wiews a5 a punishment on Shri

Jawahar Singh by adding in the same order dated Z&/572008 that
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Shril Singh, is giwven 3 written warning for impropec handling of
Video Cazzeties. It iz contented that this really smounts to a
punishment and that there is fo statutory provision §for the
penalty of warning. Further that such & warning will have
adverse consequences in the career of the Gpplicant. It was
grayved that iihert? b2 granted to applicant to agitate this
grisvance before the Tribunal. If Applicang is asggrieved aﬂﬁ if

A oned -~ e

5o advised, he is a%{iibertv o file an O

o this issusfaspect
before the Tribunal, subject to laws of limitation.

5. With the above abserwationsz, the CP-7/7088 stands
disposed of. The English Transiatian of order dated 26&6/6/7080 is

taken on record.
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